255 Papers Laid

(v) The Homoeopathy Central Council
(Inspectors and Visitors) Regulation,
1982 published in Notification No.
7-1/83-CCH in Gazette of India
dated the 17th June, 1983,

[Placed in library. See No. LT-8283/84]

(2) i) A copy of the Annuval Report
(Hindi and English versions) of the
Central Council for Rescarch in
Unani Medicine, New Delhi, for the
year 1982-83 along with Audited

Accounts.

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Central
Council for Rescarch in Unanoi
Medicine, New Delhi, for the year
1982-83,

(i)

(3) A statcment (Hindi and English versions)
showing reasons for delay in laving the
papers mentioned at (2) above.

[Placed in library. See No. LT-8284/84]

{4) (i) A copy of the Annual Report
(Hindi and English versions) of the
National Institute of  Ayurveda,

Jaipur, for the ycar 1982-83.

A copy of the Annual Accounts
(Hindi and English versions) of the
National Institute of Ayurveda,
Jaipur for the year 1982-83 together
with Audit Report thereon.

(i)

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
National Institute of Ayurveda,
Jaipur, for the year 1982-83.

(iii)

(5) A statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (4) above,

[Placed in library. Sec No. LT-8285/84]

Prevention of Food Adulteration (Ninth
Amendment) Rules, 1983

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): 1 beg—~to lay on the Table—
A copy of the Prevention of Food Adultera-
tion (Ninth Amendment) Rules, 1983 (Hindi
and English versions) published in Notifica-
tion No. G.S,R. 848 (E) in Gazette of India

MAY 3, 1984

Matters UIR 377 256

dated the 19th November, 1983 together with
a corrigendum thercto published in Notifica-
tion No. G.S.R. 113 in Gazette of India,
dated the 4th Febroary 1984, under sub-sec-
tion (2) of section 23 of the Pre Prevention
of Food Adulteration Act, 1954,

[Placed in library. See No. LT-8286/84]

12.14 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, I have
to report the following mmessage reccived
from the Secretary-General of Rajya Sabha :

‘1 am directed to inform Lok Sabha that
the Rajya Sabha, at its sitting held on
the 2nd May, 1984, has adopted the
following motion rcgarding appointment
of members of the Rajva Sabka to the
Joint Committee of the Houses on the
Life Insurance Corporations Bill, 1983 :

“That this House concurs in the
recommendations of the Lok Sabha
that the Rajya Sabha do appoint two
members of the Rajya Sabha to the
Joint Committec of the Houscs on the
Life Insurance Corporations Bill, 1983,
in the vacancies caused by the resigna-
tion of Shri Era Sczhiyan from the
membership of the said Joint Commi-
ttee-and the retirement of Shri B.
Ibrahim from the Rajya Sabha and
resolves that Dr. Shanti G. Patel and
Shri Rameshwar Thakur, Members of
the Rajya Sabha, be nominated to the
said Joint Committec to fill the vacan-
cies.”

12.15 hrs.
MR. DEPUTY SPEAKER in rthe Chair.

MATTERS UNDER RULE 377

(i) Need to ensurc punctuality and daily run-
ning of Neelachal Express

SHRI ARJUN SETHI (Bhadrak) : The
175 UP/176 DN Neelachal Express, a pair
of fast tri-weekly train which run between
New Delhi and Puri in Orissa State connect
in between, Bhubaneshwar which is the c.pi-
tal of the State. Although it was originally
envisaged to be a super fast rain, the Rail-
way Administration reduced it to a mere
fast train, It takes about 36 hours to cover
the distance of 3900 KMs between Puri and
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New Delhi if it keeps to the scheduled
timings. But it has recently become a rare
phenomenon and passengers travelling by
this particular trains consider themselves for-
tunate if the train runs on time; rather itis
running late normally by three to five hours,
a common happening in recent month.

The arrival and departure timings of the
train at New Delhi station is not only in-
convenient for the railway users but if the
train runs late and reaches New Delhi after
10 P.M, it becomes equally difficult to get a
conveyance for their destinations, besides
being harassed by the taxi wallahs or scooter
wallahs. The services provided earlier for
the travelling passengers have also pro-
gressively deteriorated.

Keeping the needs of the railway users
in general and the interests of the Orissa
State in particular, | urge upon the Minister
of Railways to help improve its punctuality,
besides making it a daily train and skipping
over the Allahabad-Banaras Section which
is responsible for all such inconveniences
from its route. Simultaneously, in order to
meet the growing demands of the people
there must be a stoppage at Bhadoak
Railway Station in Orissa.

(liy Need to develop the village Amon, Tebsil
Budburi in Vidisba Rarliamentary consli-
tuency as a model village and to extend
IRDP, NREP and RLEGP schemes to the

village.

st warq wiwy waf (Fafaa): sarsaw
wgiza, fafzar dadly &7 & s gl
agdte & wix At ¥ favg g adq A
Hrgor yfiawos gar a1 9% wrov ax-
aifaal &t oF wAF 50 19 &9¢ ¥ wfys
&t arfas afr g€ &1 swwm (20 F=F
UX 9% 9T 9T 95 T Hy TTIIA
N FL AT P AT § AT T T TNA
draw gy qnar _

X 7 gwmafagt Y wgraard
T WA WF @1 oA v fao §
9% SIEfaE 9EIT ¥ 4T gU W MmN
wt feafy 3ed gu e oF e wiw B
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w7 ¥ faslfaa sr sragas 1 @ w7
WY AT 709 e wrEe o
fagfor gera Y AT FalT AW W
fag arsftor srarela a1 &g QYserat
w1 fadry &9 & wiga Far smar ufgg )
gt wwr wror fare wewrer g o
1€ 1T & @, o Frv § @ aqT HIW
g £ St 4F QiFATAY §7 IFF Ai@ F Qg
fRssr g s@ & fady foam

FifgT 1

(ifi) Need for early implementation of Kurla-
kutty-Karappara multi-parpose projects
in Kerala

SHRI V. S. VIJAYARAGHAVAN
(Palghat)**: The Kuriakutty-Karappara multi-
purpose project was formulated two decades
ago. The total outlay of this project was
Rs 43 crores. This project today is under
the shadow of uncertainty.

The Forest Department of Kerala was
of the opinion that if this project was imple-
mented, 200 acres of forest land would be
inundated. But now the experts say that if
certain changes are being made in this pro-
ject with more emphasis on irrigation, the
danger of the forest land being inundated
will not be there. Recently a team sent by
the Central Irrigation Depariment had visi-
ied this area and conducted a survey, Under
the scheme prepared and submitted by the
Kerala Government in 1965, about 48,000
acres of drought affected areas in Chittur
Taluk including Kozhinjampara, Ertheme
pathy and Vadakasapathy Panchayats in
Palghat district could be irrigated. If this
project is implemented not even an inch of
land will come under water.

Therefore, I request the Government to
take immediate steps to implement this pro-
jeet with the emphasis oa irrigation and thus
provide irrigation facilities to the drought-
affected areas of Malabar,

(iy) Need for proper ufilisation of land of
Forbesgang Airport (Purnea), Blhar

oft ZAT AT Ay (H7fiar) ; yqreqe
wgrea, wifasa (gioar) fage § ow

#%0Original speech was delivered in Malayalam.



